Press Note

Omission of labelling requirements w.r.t. declaration of quantity of
added sugar for Non-Alcoholic Carbonated Beverages

FSSAI has notified the Food Safety and Standards (Food Product Standards and Food
Additives) Amendment Regulations, 2017 so as to delete the provision of declaration of
quantity of added sugar from Sub-Regulation 2.10.6 of the FSS (Food Product Standards
and Food Additives) Regulations, 2011.

The amendment regulations addresses the issue of duplicity/overlapping of provisions
in respect of the declaration of added sugar for non-alcoholic carbonated beverages
under the Sub- Regulation 2.10.6 of the FSS (Food Product Standards and Food
Additives) Regulations, 2011 and the Sub-Regulation 2.2.2.3(ii) of the FSS (Packaging
and Labelling) Regulations, 2011.

The above regulation came into force on the date of their publication in the Official
Gazette.
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 11th September, 2017

F. No. 1-94(1)/FSSAV/SP(Labelling)/2014.—Whereas the draft Food Safety and Standards (Food
Products Standards and Food Additives) Amendment Regulations, 2017, was published as required by sub-
section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food
Safety and Standards Authority of India number 1-94(1)/ FSSAI / SP(Labelling) / 2014, dated the 26" May, 2017,
in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and suggestions from persons likely
to be affected thereby before the expiry of period of thirty days from the date on which the copies of the Official
Gazette containing the said notification were made available to the public;

And whereas copies of the Gazette were made available to the public on the 6" June, 2017;

And whereas objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (e) of sub-section (2) of section 92 of the
Food Safety and Standard Act, 2006, the Food Safety and Standards Authority of India hereby makes the
following regulations further to amend the Food Safety and Standards (Food Products Standards and Food
Additives) Regulations, 2011, namely:-

1. (1) These regulations may be called the Food Safety and Standards (Food Products Standards and Food
Additives) Eighth Amendment Regulations, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in
regulation 2.10, in sub-regulation 2.10.6 relating to "Beverages Non-Alcoholic-Carbonated"”, in clause 1 relating
to "Carbonated Water" for the first, second and third provisos, the following proviso shall be substituted, namely.-

" Provided that the products which contain aspertame, acesulfame or any other artificial sweetener for which
special labeling provisions have been provided under regulations 2.4.5 (24, 25, 26, 28 and 29) of Food Safety
and Standards (Packaging and Labeling) Regulations, 2011, shall not be packed, stored, distributed or sold in

returnable containers.
PAWAN AGARWAL, Chief Executive Officer
[ADVT.-111/4/Exty./221/17]
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Note : The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4, vide
notification number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide the
following notifications-

(i)  F.No. 4/15015/30/2011, dated 7th June, 2013;
(i)  F.No.P. 15014/1/2011-PFA/FSSAI, dated 27th June, 2013;
(i)  F.No. 5/15015/30/2012, dated 12th July, 2013;
(iv)  F.No.P. 15025/262/2013-PA/FSSAI, dated 5th December, 2014;
W) F.No. 1-83F/Sci. Pan- Noti/FSSAI-2012, dated 17th February, 2015;
(vi)  F.No. 4/15015/30/2011, dated 4th August, 2015;
(vil)  F.No. P.15025/264/13-PA/FSSALI, dated 4th November, 2015;
(viii)  F.No. P. 15025/263/13-PA/FSSAI, dated 4th November, 2015;
(ix)  F.No.P.15025/261-PA/FSSALI, dated 13th November, 2015;
(x)  F.No.P. 15025/208/2013-PA/FSSAI, Dated 13th November, 2015;
(xi) F.No. 7/15015/30/2012, dated 13th November, 2015;
(xii)  F.No. 1-10(1)/Standards/SP9Fish and Fisheries Products)/FSSAI-2013, dated 11th January, 2016;
(xiii)  No. 3-16/Specified Foods/Notiifcation(Food Additives)/FSSAI-2014, dated 3rd May, 2016;
(xiv)  F.No. 15-03/Enf/FSSAI/2014, Dated 14th June, 2016;
(xv)  No. 3-14F/Notification (Nutraceuticals)/FSSAI-2013, dated 13th July, 2016;
(xvi)  F.No. 1-12/Stnadards/SP (Sweets, Confectionery)/FSSAI-2015, dated 15th July, 2016;
(xvii)) F.No. 1-120(1)/Standards/Irradiation/FSSAI-2015, dated 23rd August, 2016;
(xviii) F. No. 11/09/Reg/Harmoniztn/2014, dated 5th September, 2016;
(xix)  F.No. Stds/CPLQ.CP/EM/FSSAI-2015, dated 14th September, 2016;
(xx)  F.No. 11/12 Reg/Prop/FSSAI-2016, dated 10th October, 2016;
(xxi)  F.No. 1-110(2)/SP (Biological Hazards)/FSSAI/2010, dated 10th October, 2016;
(xxii) F.No. Stds/SP (Water & Beverages)/Notif (2)/FSSAI-2016, dated 25th October, 2016;
(xxiii) F.No. 1-11(1)/Standards/SP (Water & Beverages)/FSSAI-2015, Dated 15th November, 2016;
(xxiv) F.No. P.15025/93/2011-PFA/FSSAI, Dated 2nd December, 2016;
(xxv) F.No. P. 15025/6/2004-PFS/FSSAI, dated 29th December, 2016;
(xxvi) F.No. Stds/O&F/Notification(1)/FSSAI-2016, dated 31st January, 2017,
(xxvii) F.No. 1-12/Standards/2012-FSSAI, dated 13th February, 2017;
(xxviii) F.No. 1-10(7)/Standards/SP (Fish & Fisheries Products)/FSSAI-2013, dated 13th February, 2017;
(xxix) F. No. Stds /SCSS&H/ Notification (02)/FSSAI-2016, dated 15th May, 2017,
(xxx) F. No. Stds/03/Notification (LS)/ FSSAI-2017, dated 19th June, 2017;
(xxxi) F.No. 1/Additives/Stds/14.2Notification/FSSAI/2016, dated 31st July, 2017 and
(xxxii) F. No. Stds/F&VP/Notification(01)/FSSAI-2016, dated 2" August, 2017.

Digitally signed by RAKESH

RAKESH SUKUL suxut

Date: 2017.09.14 22:44:47 +05'30'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



		2017-09-14T22:44:47+0530
	RAKESH SUKUL




